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R eport or the Te xtile  En q u ir y  C o m ­
m ittee

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
I beg to lay on the Table a copy of 
the Report of the Textile Enquiry 
Committee, 1858 [Placed tn Library, 
See No LT-803|58]

F ir s t  R eport o r  C o m m it t e e  f o «  
M ea su r es  A g a in s t  F loods in  D e lh i

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): I
beg to lay on the Table a copy of 
the First Report of the Committee for 
planning measures against floods and 
similar calamities in Delhi [Placed tn 
Library, See No LT-804/58 ]

N o t i f i c a t i o n s  u n d e r  t h e  M i n e s  a n d  
M i n e r a l s  ( R e g u l a t io n  a n d  D e v e l o p ­

m e n t ) A c t

The Minister of State in the Minis­
try of Home Affairs (Shri Datar)- 
On behalf of Shn K D Malaviya, I 
beg to lay on the Table under sub­
section (1) of section 28 of the Mines 
and Minerals (Regulation and Deve­
lopment) Act, 1957, a copy of each 
of the following Notifications —

(1) G SR  No 432 dated the 
29th May, 1958

(2) G S R  No 436 dated the 1st 
June, 1958

(3) G S R  No 441 dated the 1st 
June, 1958

containing the Minerals Conservation 
and Development Rules, 1958 [Placed 
in Library, See No LT-805/58]
D e l h i  E l e c t o r a l  C o l l e g e  ( E l e c t io n  o f  

M f m b e r s ) R u l e s

Th* Df->ut\ Minislo at Law (Shri 
Hajarnavis): I beg to lay on the Table, 
under sub-section (3) of section 28 of 
the Representation of the People Act, 
1980, a copy containing the Delhi 
Electoral College (Election of Mem­
bers) Rules, 1958 published in Notifi­
cation No. G. S R. 603 dated the 11th 
July, 1958 [Placed in Library, See 
No. LT-806/58]
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Mr. Speaker: The hon Member

wants to know how the elections took 
place yesterday

Shri Hajarnavis- I will place the 
information regarding thit> before the 
House

Mr. Speaker. A Short Notice Ques­
tion may be tabled on this

N o t i f i c a t i o n s  u n d e r  R e p r e s e n t a t io n  
o f  t h e  P e o p l e  A c t

Shn Hajarnavis: I beg to lay on the 
Table under sub-section (3) of Sec­
tion 169 of the Representation of the 
People Act, 1951, a copy of each of 
the following Notifications making 
certain further amendments to the 
Representation of the People (Conduct 
of Elections and Election Petitions) 
Rules, 1956 —

(1) G S R No 433 dated the 
* 29 th May 1958

(2) G S R No 527 dated the 
26th June 1958 [Placed m 
Library, See No LT-807|58]

U n iversity  G ra n ts  C om m ission  
(T erm s and C on dition s or Services or 

E m ployees) R u les

The Deputy Minister of Finance 
(Shri B. R. Bharat): On behalf of
Dr K L Shrimali, I beg to lay on 
the Table under sub-section (S) of 
section 25 of the University Grants 
Commission Act, 1966, a copy at the 
Notification No G. S. R. 598 dated 
the 12th July 1958 containing the 
University Grants Commisison (Terms




